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Cut Motion No. 1 was p1&t and 
negatived. 

MR. CHAIRMAN: The que$tion is: 

That the respective Supplementary 
sums not exceeding the amounts on 

. Revenue Account end Capital Ac-
count shown in the third column of 
the Order Paper, be granted to the 
President out of the Consolidated 
Fund of the State of Maharashtra to 
de1'ray the cherges that will come in 
eourse of payment during the year 
ending on the 31st day of March, 
1980 in respect of the following de-
mands entered in the second column 
thereof- , .. , 

Demands Nos. 2, 7, 10, 13, 18, 19, 
21 to 25, 29, 31, 34, 35, 41, 48, 49, 
53, 59 to 61, 63, 64, 66, 69 to 71, 80 
to 82, 82A, 91, 93, 95, 99, lU7, 108, 
111, to 113, 115 to 123, 125, 126, 
128, 130, 131, 134, 140. 142, 144, 152, 
157, to 159, 164, 166 to 170, 175 to 
177, 18Y, 197, 200 to 203, 205, 207, 
~14, 21~, 219, 229, 233, 236, 236A, 
258, 259, 269 and 277. 

The motion was rzdopted. 

16 .• ' hI'S. 

MAHARASHTRA APPROPRIATION 
(VOTE ON ACCOUNT) BILL· 1980 , 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA-
TARAMAN): I beg to move for leave 
to introduce a Bill to provide for the 
withdrawal of cerbain sums from and 
out of the Consolidated Fund of the 
State of Maharashtra for the services 
of a P'1rt of the financial year 1980-
81. r I ,~. 

MR. CHAIRMAN: The question is: 

f-rhat leave be granted to intro-
• 1ICe a Bill to provide fOr the with-

drawal ot certain sums from and 
out of the Consolidated fund of 
the State of Maharashtra for the 
services of a part of the financial 
year 1980-81." 

. The motion was adopted • 

SHRI R. VENKATARAMAN: 1 
introduce·· the Bill. 

I beg to move:·· 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Meaharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

MR. CHAIRMAN: Motion moved: 

''That the Bili to provide for the 
withdmwal of certain sUms frOM 
and out of the consolidated Fund 
of the State of Maharashtra for the 
services of a part of the financial 
year 1980-81 be taken into consi-
deration." 

Shri Ram Jethmalani. 

SHRr RAM JETHMALANI (Bom-
bay North West): Sir, normally I do 
not speak on metters of finance at 
aU, becaUSe I understand finance very 
little. But these days Our politics has 
become so complex and devious that 
I think I should prefer to balk on 
matters of finance. because I under-
stand them now a little more than I 
understand the palitics of this coun-
try. What am9zes me and sometimes 
makes me sick is some of Our old 
friends who only till yesterday were 
with us casting stones at us, when 
all their life they have been living 
in glass houses. I do not wish to con-
centl'9te on all of them, but I will 
only talk of one example, my dis-
tinguished friend, Shri Shankar Ba • 
Chavan, who during the emergeney, 
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[Shri Bam Jethmalam] 

when thousands of people were in 
jail. reminded us very gracefully that 
in other countries, those who were in 
jail would have been shot and it is 
out of his mercy in Maharashtra that 
they were only in jail. After the 1977 
elections, he tol1 us that he had made 
a horrible mistake. He believed jJ1 
some kind of democracy and he had 
even a party which had the name of 
democracy in it. Thereafter, again 
he has left us ... 

MR. CHAIRMAN: TIUs is not fin-
ance, but politics! 

SHRI RAM JETHl4.ALANI: 1 em 
ont¥ suggesting to the HOuse and to 
IJl6' friends that those who have com-
Pleted 380' of political revolution 
should at least spare us from their 
ettacks sO that we can concentrate 
on matters which really pertain to 
Maharashtra's finances. 

In 1971, I wish to remind Mr. Ven-
katrarama~ Our distinguished Finance 
Xinister, the then Prime Minister of 
the country, Yrs. Gandhi, came to 
Bombay t\) inaugurate the Mahara-
shtre election campaj,gn on behalf of 
her party. She told a largely attend-
ed meeting, which I also attended, at 
Shlvaji Park that she wanted to re-
move all th~ ugly slums in the city 
of Bombay and that she had brought 
Rs. 30 crores to the city to carry out 
this great project of hers. Many peo-
ple applauded her and SO did If but 
m.y applause was a little tentative. 
On the next dey, there was a big 
cel'(.-mony and with great fantare and 
garlands going round, a huge founda-
tion...atone was laid, the inscription on 
which still reads: This was inaugura-
ted by the Prime Kinister, Smt. Indira 
Gandhi. The promise made to the 
people w.as that the slums will dis-
appear. But I regret to say that the 

slums ~ain; only Rs. 30 crores dis--

appeared1 It 11 true that this 11 a 
ti!De·baned m.lQppropriaUon anel since-
that party baa been voted back to 
power, I do not wish to talk at leD.ItD 
ot those old. misappropriations anti 
crimes. But when the President· .. Ad-
dress was hein, debated in -this House 
1 moved a cut motion and I had made 
some little point about the slums of 
Bombay. I had said that the Govern-
ment should accept at least three pro-
positiOns as the basis of their future 
polley. First, no poor man whether 
he is rialhtly 001' wrongly on a place 
and has found an abode, a hut or some 
dilapidated Structure to shelter him, 
should be thrown out of that place 
unless overwhelmina n.ational l\eces-
sity so requires. Secondly, even wilen 
he is thrown out, the Government must 
see to it that some alternative accom-
modation is provided to him. And 
thirdly, I said that the slums wbich 
exist on land belonging to the Cea.tral 
Government, their dwellers must re-
ceive the same benefits and faciUties 
as the poor, unfortunate slum dwellers 
on private land or State land. (ex-
J*:ted Mrs. Gandhi with her past 1971 
professions at least to get up in her 
reply and say a couple of &oothing 
words for the unfortunate slum dwel-
lers of the city. But not a single word 
was said and that only conftrms my 
belief that the Governmen.t in p.wer 
only sheds crocodile tears but bas no 
intention whatsoever of doing anything 
for the poor, unfortunate people of. that 
city. Mr. Bhole, Cur distinguishecl col-
league and a very distinguished j\ldge 
of the Bombay High Court wbet:e I 
practised before him, got up and talk-
ed about slums. I whole-heartedlY 
support him. I find from the Appro· 
priation Bill that you are goIng to spead 
Rs. 5 crores now on the elections wbiclh 
yc.u have unnecessarily and uncGIllti· 
tutionally ordered. Rs. 5 crores the 
Government is going to spend an. an-' 
other Rs. 5 crores the candidates will 
be spending. So, - RI. 10 crores of 
money will now start clrculattDir in 
the economy of Mahat"ashtra produc-
ing inflation which YOU are not able to 
control The inflation is rising. B .. t I 
wowd welcome Mr. BholetR proposal, 
provided his propQsal is acceptable to 
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bis own Goverr.uDent. Whatever he 
waDts to b* done for the slums, what .. 
ever be has S\I,IIested, we win wbole-
beartedly IUpport him. But Mr. :&bole 
hiJ:Daelf is not sure of what his party's 
attitude is .Ioing to be. Therefore, ll_e 
staDels on three uneasy stools, the ev1-
dellce ot which he .lave when he talked 
on the subject, Marathwada University. 
He now says that he never talked of 
the Dame of Marathwada Uni~rsity. 

One of the points which I have pro-
posed to make about this Appropria· 
tlon Bill is the appropriation for the 
PUJ"pOse of education. It has been said 
time and again that democracy with-
out education is hypocrisy without limi-
tation and. therefore, no democracy 
Will flourish in the ce,untry unless you 
educate the people. We have been in 
power for less than 33 months but you 
have been in power for 30 glorious 
years. But that primary Directive 
Pnnciple in India's Constitution that 
~u shall provide primary and compu;-
sory education free for the children 
Of a certain age, remains a dead letter 
10 the Censtitution and you have been 
sheddIng tears about Directive Princi-
ples and upholding their supremacy 
and primacy over Fundamrntal Rights. 
Dr. Ambedkar is a person whose con-
~titutional knowledge, integrity and 
erudition everybody in this country 
1 especis. But I am not sure that the 
PrIme Minister of this country respects 
Dr. Ambedkar's principles 01' his Con· 
stitution. So far as I am concerncd, 
I will suppert a move that every uni-
versity in this country, particularl:.' 
those universities which teach law anti 
the Constitution of the country, should 
bE3 named after Dr. Ambedkar. I do 
nol stand on uneasy stools. I will sup-
port Mr. Bbole if he is prepared to tell 
his Government that Marathwada Uni-
versity should be named in the man-
ner in which the Legislative Assembly 
of Maharashtra had wanted it to be 
named. But he is net SUl'e of what 
proposal will enhance Ibis reputation in 
his constituency because he comes 
from Bomba.v. He does not know what 
wUl enhance his reputation with the 
community to which he beongs. He 
does not know what will bring him 

Ace.), 1_ 
popularity with his own leader. "There-
tQre, when the crux of tbe pmb1em. 
arises whether we should name the U'Di-
vers1ty after -Dr. Ambedkar, be said 
that he was not talkiDs about the 
name but he was only talking about 
the law and order problem.. 

SHRI R. R. BHOLE (Bombay South 
Central): I am afraid he is misdirect .. 
inar himself. I referred to the Marath-
wada and the naming of the Marath· 
wada University after Dr. Ambedkar 
for the purpose of saying that the Ma-
harashtra Government was not main-
taining law and order there. That was 
all. 

SHRI RAM JETHMALANI: Now, 
apart from the fact that the Prime 
Minister made no response to the 
qUestion of slums, as my friend has 
told you, only two days back I hap-
pened to be in Bombay, when I re-
ceived news that the hutments of the 
poor people were being burnt down. 
My personal inspection of the site dis-
closed that the Municipal Corporation 
employees had summoned the asSist-
anCe of the Bombay police, and they 
had started dispossessing and throw-
ing out these poor people lock, stock 
and barrel, their pots and pans child-
ren carrying broken tOYs. mothers 
with children in arms and old men 
carrying what they could salvage of 
their few paltry belongings. It was a 
heartrending sight to see the poor 
people of this country being treated 
in this way, and it is done by a Gov-
ernment which was returned to the 
House on the vote of the poor people 
of this country. If this is not throw-
ing dust in the eyes of the poor peo-
ple of this country, what else is it? 
Will the Finance Minister tell us as 
to what he intends to do about what 
is happening to the poor unfortunate 
people of this country? 

Sir, I do not wish to dilate upon 
the problem of the dissolution Of the 
Assemblies. TIie Finance Minister has 
assured us that there will be time 
enough to debate this problem on an-
other occasion. But I only want to 
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[Shri Ram Jetbmalani]. 
SaY this thina in one sentence, t~t 
he was wron, in the simile which 
he gave. He is tryin& to destroy the 
figs whered We destroyed the thistle, 
because at that time he will remem-
ber that most of the Assemblies had 
outlived their life, outlived their law-
ful tenure and continued only on the 
basis of the Constitutional Amend-
ment, 'which had been thrown out by 
the people in 1977. I do not know 
why men who understand law, man 
who have some conscience, do not 
appreciate at least one thing, that in 
a period of Emergency the sta.tes lose 
their sovereignty, they lose thelr auto_ 
nomy they lOSe their independent 
chara~ter and they become limbs of 
the Central Government. Therefore, 
in 1977 when the vote was against 
the Central Government, it was also 
• vote against an limbs of the Cen-
tral Government, including those 
States whQ had worked for the Emer-
leney. 

PROF. N. G. RANGA (Guntur): 
They never lost their autonomy. 

SHRI RAM JETHMALANI: Then 
I want to bring to the notice of the 
Hotae the unfortunate position of 
education in the city of Bombay. 
Prospective Jll()thers have to secure 
admission at least ten years before 
they think of getting married, and 
thCHle who do not haVe the necessary 
foresight find that their children can-
not find a primary school to go to. 
The state of primary education is in 
a bad shape and the state of colleges 
is in a bad shape. You do not find 
admission for rn~dical students in our 
colleges, and people have to flO about 
paying fancy amounts of money to 
various institutions, some not of the 
requisite standards and expertise. 
They have to £0 about hunting 
throughout the country and ultimate-
ly, thoSe who can a1ford to migrate 
to foreign countries, take some edu-
cation there. Today this is the state 
.f education" in our country. Ask the 

doctors of Bombay and they will tell 
you how step..motherly treatment has 
been received by their educational 
institutions. 

Lastly, there is a small ~ittle prob-
em which I wlSh to bring to the at-
tention of the hon. ¥"mance Minister. 
The city of Bombay flourishes subs-
tantially and significantly on taxes 
paid by a class of people who sell 
milk and haVe a large number of 
buffaloes and eows with them. 1.'he 
whole of North Bombay, particularly 
my constituency, is full of these stables 
of cows and buffaloes. A representa-
tion is made that our animals are 
dying, becauSe these animals have to 
be sent to Ahmedabad and other 
places in Gujarat. Due to train faci-
lities not being available at VirUl-
gaon, the statiOn from where they 
have to change from metre-gauge t() 
broad-gauge, our animals are dying 

) by the scores Representations ace 
made but, uke all representati~s 
made to bureaucrats, Government 
officials, they fall on deaf ears, and 
catt~e continue to die from day to day. 
Believe it or not, this will lead to an-
other agitation in the city of BombllF, 
like the one Shri George Feman4ea 
talked about, in the case Of onittn 
growers. Please look into this prob· 
lem. Please do not adapt a poliCY 
that whatever the Opposition $ug-
gests, you will do exactly the contrary 
of it. That is not the way of carry-
ing on the Government (\f this 
country. Please listen to us, and if 
you listen to us, perhaps you will f(o 
much better than you are dOing now. 

SHRI R. VENKATARAMAN: Mr. 
Chainnan, I haVe to carry six mCN"e 
budgets. Therefore, I will not take 
the time of the Housp.. 

There can be no two opinioni on 
the question that the slum clearance 
must be given the highest priority. As 
I said, this is only an interim b1f8,et. 
When the regu}ar budget comes, the 

I Mabarashtra LegislatiVe Assembly 
will be able to deal with the problem 
adequately. 
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So far u education is concerned, 
the same answer would cover that 
cue also. 

Regarding the train facilities which 
the hon Member mentioned, I will 
bring it' to the notice of the Railway 
Minister for appropriate action. 

MR. CHAIRMAN: The question is: 

"That the Bill to provide for the 
withdrawal of certain sums from 
and out of the Consolidated Fund 
of the State of Maharashtra for the 
services of a part of the financial 
year, 1980-81, be taken into consi· 
deration.' 

The motion was adopted. 

MR. CHAIRMAN: The question is: 

"That clauses 2 and 3 and the 
Schedule stand part of the Bill." 

The motion was adopted. 

Cl«u.ses 2 and 3 and the Schedule 
were added to the Bill. 

l\IR. CHAIRMAN: The question is: 

"That ClaUSe 1, the Enacting For-
mula and the Title stand part of 
the Bill." 

The motion was adopted. 

cZa~e 1, the Enacting Formula. and 
the Title were added to the Bill. 

SHRI R. VENKATARAMAN: Sir, 
I move: 

The motion Was adopted. 

MR. CHAIRMAN: The question is: 

"That the Bill be passed." 

The motion Was adopted. 

16.56 brI. 

MAHARASHTRA APPROPRIATION 
BILL, 1980 

THE MINISTER OF FINANCE 
AND INDUSTRY (SHRI R. VENKA· 
TARAMAN): I beg to move fOr leave 
to introduce a Bill to authoriSe pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Maharashtra for the services of the 
financial year 1979-80. 

MR. CHAIRMAN: The question is: 

"That leaVe be granted to intrrr 
duce a Bill to authorise payment 
and appropriation of certain fur-
ther sums from and out of the Con-
solidated Fund of the State of-Ma· 
harashtra for the services of tile 
financial year 1979-80." 

The motion was adopted. 

Sl!Itt lr. VENKATARAMAN: Sir, 
I introduce·· the Bill. 

Sir, I be" to move": 

"That the Bill to authoriSe pay-
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State .f 
Maharashtra for the services of the 
financial year 1~79-80, be taKen int. 
consideration. " 

MR. CHAIRMAN: The question is: 

"That the Bill to authoriSe pay .. 
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State of 
Maharashtra for the services of the 
financial year 1979·80, be taken into 
consideration." 

The motion was adopted. 
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